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BEFORE THE.NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 268/2023 

IN THE MATTER OF: 

Subhash Khandelwal & Am. ........ PETITIONER 

Versus 

North Delhi Municipal Corporation .......... RESPONDENTS 

STATUS REPORT ON BEHALF OF THE RESPONDENT NO. 1/ 

MUNICIPAL CORPORATION OF DELHI/(MCD). 

Affidavit of Bhaskar Seal S/ o Sh. P.C. Seal, Aged about 45 years, 

Remunerative Project Cell, Municipal Corporation of Delhi, on behalf 

oftheMCD. 

I the above named deponent do hereby solemnly affirm and declare 

here as under:-

1. That it is humbly submitted that I am presently working- as 

Assistant Commissioner, RP Cell, MCD and fully conyersant 

ndentjMCD. 

the Petitioners in the present writ petition are seeking the 

· ection to revoke letter no. AC/RPC/MCD/2023/D-2044 dated 
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15.02.23 · issued by Assistant Commissioner-Remunerative 

Project Cell, SDMC permitting the Respondent No.8/ Mjs Indus 

tower Ltd. to set up communication ground based monopole 

(GBM) at Seth Ghanshyam Dass Chowk, Ramjass road, 

karolbagh New Delhi-110005. Latitude 28.6564 Longitude 77.1917 

3. That as per available record the permiSSIOn letter 

No.ACjRPC/MCD/2023/D-2044 dated 15.02.23 Annexure-R/1 was 

withdrawn vide letter No. AC/RPC/MCD/2023/D-234 dated 

18.04.2023 with immediate effect issued in favor of M/s Indus 

tower Ltd. due to objection of Local RW A. The true copy of order 

bearing no. AC/RPC/MCD/2023/D-234 dated 18.04.2023 is 

annexed herewith as Annexure-R/2. 

4. That in light of the above the prayer of the Petitioners has 

· become infructuousand Petition is liable to be dismissed. 

} 

\\ _/~~ 
\~<s\ 

DEPONENT 
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VERIFICATION: 

Verified at New Delhi 'JnOttJYL 20~y of July 2023, that the 

contents of the above affidavit are true and correct to my know ledge 

derived from the official record maintained by the MCD and I believe 

the same to be true and correct. 

DEPONENT 

FILED BY: 
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c A~~e)(\.tr~- ~h 
MlJNICIPAL CORPOil.ATION OF Delhi, 
OFFICE or: Addl. DY. COMMISSIONER, _5 

.~~EMUNRATIVE PROJECT CELL, 
Dr. Shyama Prasad Mukherjee Civic Centre (25Til Floor), 

lawaharlal Nehru Marg, New Delhi-110002 

No. AC/RPC/MCD/2023/D· J.o lt (,l Dated t.r'. o 2.. 2t' :::s. 

M /s Indus Tower Pvt. t.td ., 

Building No.lO, Tower-B, 
41h tloor, DLF Cyber City, 
Gurugram-122092 

Permission Letter 

Sub: GBM site at:· Seth Ghanshyam Dass Chowk Ramjas Road, Karol Bagh, Delhi (Latitude: 
Lor.:.gitude: 77.1917) Area: 147 sq.f 

28.6564 

With reference to your application ID no. 14140002839 received on 15.12.22 and subsequent LOI (Letter 
oflntent) No. AC/RPC/MCD/2022/D-1777 dated 16.01.23 issued by this office and after receipt of payment 
of three months of advance Monthly Rental Charges/Monthly Fee and Security Deposit equivalent to 2 months 
of Monthly Rental.Charges/Monthly Fee in respect of setting up of Communication Ground Based Monopole 
(GBM) at Seth Ghanshyam Dass Chowk Ramjas Road, Karol Bagh, Delhi the Competent Authority is pleased to 
allow you to operate the said site from the date of issue of this permission letter alongwith incubation period 
as mentioned in Para 30 below for a period of Five years on monthly rental charges. The monthly rent will be 
charged from the date of completion of incubation period,@ Rs. 50,000/- (Minimum rent/MLF) for an area 
of 147 sq.ft .. on the following terms & conditions: 

i 

1. The monthly rental charges/monthly fee for the site allotted for GBM shall be @ Rs.339/- (Rs. Three 
Hundred Thirty Nine only) per sq.ft.jper month + applicable taxes (including co-sharing with other 
telecom company ftelecom service provider /infrastructure provider-I(IP-1)). The monthly rental 
charges/monthly fee shall be enhanced after every five years @ 8% per annum, compounding on yearly 
basis. Besides, the revision of rates will be within the absolute discretion of the MCD. 

2. MCD will provide bare space for placement and operational requirement for the GBM. The telecom 
company f service provider /infrastructure provider-! (IP-1) will follow all relevant guidelines of 
Department of Telecom, TRAI, etc. in this regard. · If the telecom company I service provider I 
infrastructure 'provider-I (IP-1) need to operate the allotted land after completion of maximum period of 
five years then the telecom company I service provider /infrastructure provider-! (IP-I) can apply three 
months prior to expiry of five years period of the allotment and the request/application of the telecom 
company/ service provider /infrastructure provider-I(IP-1) will be treated as AFRESH. 

3. Since the Policy already provides for installation of GBM for a minimum period of 3 months and 
maximum period of 5 years, so after the initial minimum period of 3 months, the telecom company I 
service provider /infrastructure provider-I(IP-1) can surrender the permission by giving three months 
advance notiCe in writing along with payment of the Monthly Rental Charges/Monthly Fee for the notice 
period. On expiry of the said notice period, the permission shall stand terminated/revoked and security 

deposit will be refunded accordingly. 
4. The maximum height of any structural element installed with GBM will be upto 30 mtr. above the ground 

level at any location. 
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.. · b'l ·ig,1nl and the MCD will reserve the . 
Tlw GBM shall be insLtllt•d for the t•nh;Jncenwnt of mo 1 e 5 

' l'tg!)l' • 

l'llSIII'l' that.thcrt• is no violation of tilt' salllt'. 

, , . . .. . . . ider-l(fP-1) shall take the site on "As. 
llw h'll'COm company 1 sl'I'VIC<' prov1dr•r jlnf1 .1st1 uctlll c P' ov 1s 

where Is basis". 

All tlw sHes willlw h'lll<ltiv(' and an• subject t:o change of site by MCD for which t~e telecom cholmpany I 
. · · · 1 dj'ustment m the mont y rental 

servirl' provider /infrnstrurturt• provider-I(JP-1) w1ll not see< any a 1 . 
. . . . . • 1 nsideration whatsoever. It wtll 

chargt's/mnnthlv frt• or any clann, compcnsatton, damages 01 any ot 1er co 1 . 

b0 the ahsolutt~ ~iiscretion of the MCD to direct re-location of the already alfottefsite 111 case of any need 

<lS may be deemed appropriate by the MCD. / . 

The. infrastructure facilities such as electric connection shall be arranged by the telecom com pan~ I 
· 'd · · f 1 t · nnection including cabling, serv1ce prov1 cr 1 mfrastructurc provider-! (IP-1) and the cost o e ec nc co 

penal, electric meter, electric charges and other ancillary charges, shall be borne by telecom company I 
service provider /infrastructure provider-I(IP-1). The telecom company I service provider /infrastructure 
provider-I(IP-1) will ensure that all the electric wiring, gazettes are used and maintained properly and are 
in good conditions. 

No excess space will be covered by the telecom company f service provider I infrastructure provider­
! (I P-1) on any pretext. (It will be the absolute discretion of MCD to determine and allow the space up to 50 
sq.mtrs.). 

10. The telecom company f service provider finfrpstructure provider-J(IP-1) at its own cost shall take the 
necessary statutory permissions/certificates if required for the same from any other agency or deptt. as 
per law:-

a. The telecom company I service provider /infrastructure .provider-l(IP-1) will indemnify the MCD to keep 
harmless from all losses I damage/ fire. 

b. As per guidelines of Department of Telecommunications (DoT), a copy of application for Standing 
Advisory Committee on frequency Allocation (SACFA) clearance acknowledged by WPC Wing of 
Department ofTelecommunication, Govt. of India with registration number for the individual location will 
be submitted along with the application for new towers in the MCD and the SACFA clearance, when 
obtained will be submitted within 6 months of granting permission. The self-declaration in this regard 
will be submitted by the applicant. In case of existing mobile towers the SACFA clearance, wherever 
available, will be submitted alongwith the application in the MCD. 

1 L The telecom company I service provider /infrastructure provider-l(IP-1) shall install/operate the· 
COW fMBTS within the designated site and shaH maintain the same in neat and sanitary conditions and 
comply with all applicable laws of the country. 

12. The telecom company I service provider /infrastructure provider-I(IP-1) shall ensure high standard of 
hygienic and cleanliness so as to create a clean and healthy environment to enhance the image of MCD. In 
case the telecom company f service provider /infrastructure provider-I(IP-1) fails to maintain the same, 
the fine as per applicable laws will be imposed on it. In this regard, the directions/guidelines of the 

Hon'ble Court or the departments/agencies shall be followed. 

13. Any physical (or otherwise) damage or injury to the commuters/passersby due to lapse on the part of the 
telecom company 1 service provider /infrastructure provider-I(IP-1) will be the sole responsibility ofthe 
telecom company 1 service provider /infrastructure provider-I(IP-1) only and the MCD will have no legal 
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obllsatlous or liablllth•s Iowan IIi t lw lnju1·t•d 'I' •I . . . . . . 
. . . . 1 . . . · I IHOJII t OIIIJI·lfiY I m•rvln• pmvldm· /lllft'Wll.nll:trfn· 

provldt•t·l(ll ·I) wlll iruiPIIIlilly .111d IOJJJiu·IIHIPIJtlllflt•rll 1y tl·. M('J'J I' .. 1 ·. ·. .I 
. ' If ' 01 ''"Y IJ:J!ll•!; ()II t Jh iiiTOtlflf, 

I •1 TIW·I·elt•com company I st•rvln• pn!VIdl'r ltnfr·J•<tnwlurtt Jli'IJVi.tltl'·l(fiJ 1·) Ill ·.1 1( . , . . • ·• · ~ · · ~ w ''IHHH't.1 I wt ,,.1. det Pl:t J,m, 
lightening and SJlt'cial llll'llSIII'I'~• ;trt• inslitllt·d 111 tht• 'liiJllinhlt• ··ltr• .,, 111 ·11·1·1, · ·t 1· 1 ·.J' • 

. · ' •
1 

·· ·• ..• • . • ! .ep .. II JJ,OOI CfJIH 1111111. 

1 :; Tlw tdecom company I st•rvlrl' JH'ovldl'r /i•·rf't"l"l'l''l('t·11 r··· p1•1,v·l(Jt•t· l(JJ1 I) .· . . . 1 . ll .I .. . · . · · • "· ' . . . " . , • . • agrcw>t vo untar y W't( 
uneq. '.tlvornlly lo provide• llll·fPllf•rt•d arn•w• to tlw <rtHhtll'l"(•£lt'f'J.ll'"f'l't·lt··t·tiv" 1··f'ttl" MC'I'J ·t'. 1. .fl . t 

. . . . • · · ·. ,, • . . ,,.,, , • . "· ' . 1 ., .. . or llflfWC . on a . 
any ~~m~· ant,l agt:t'('~ :ohultari.ly iiiH~IIIIP«Jttlvocnlly to ahld(! hy and comply with all iwltrw:tiom1 wJ may bt~ 
mdu,lltd b_y th.t MUl Non Ullllpltant·t· will be tn~ill:t!d as bnwch ami p!:nnbnilm, fiO v,rantmf, will b1: 
n•volwd. 

16 EiltCt'mlchment: The telecom company I service JH'ovlder /Infrastructure provlder·IOP·IJ will ~>trlctly not 
<'IHTnarh upon any area and shall re~arlct to allotted site only. Jn case, the telecom wrnpany 1 service 
provider /infrastrurtun• provider·I(IP-1) ('IH:roaches upqn the public land, the MCD reserves the rlght to 
n'voke llw permission and forfeit tlw intt~rest free perfonmwce Necuf'lty. 

1 7 Security arrangement: The telecom company 1 service provider /infrastructure provlder·I(IP·IJ will 
ensure safety and security of the equipnwnts installed at the allotted sites and will be responsible for 
safety and security of the sites. The MCD in any case will not take any responsibility of theft/ loss. 

1 H No Signage: The telecom company 1 service provider /infrastructure provider-I (I P-I) can install 
mandatory non·commercial signage only, as per provisions of Department of Telecommunication 
notification dated 15.11.2016. which was published in Gazette of India on 16.11.2016, since this Policy is 
based on the sajd Notification. In case, the telecom company 1 service provider /infrastructure provider­
! (I P-I) installs any type of signage(s) other than mandatory non-commercial; for any purpose inside/or 
outside the sites, a fine of Rs.lO,OOO/- (Rupee Ten Thousand) per day per site will be imposed upon 
telecom company j service provider /infrastructure provider-I(IP·l) for a maximum period of seven days, 
after which MCD reserves the right to revoke the permission w.r.t. such site(s) without any 
notice/communication. 

19 Compliance with the. Law: The sites and the fixtures and the appurtenances thereto conform to every 
applicable requirement of law or duly constituted authority or the requirements of the carriers of all 
.insurance on or relating to the sites. The telecorn company I service provider /infrastructure provider· 
I(IP-1) at its sole risk and expense, at all times, during the term thereof promptly comply with all such 
.requirements. The telecom company I service provider /infrastructure provider-I(IP-1) shall comply with 
aJl. applicable statutes, rules and regulations of central, state governments, municipal bodies, and all 
applicable rules and also regulations of the Delhi Fire Department. The telecom company /telecom · 
service provider /infrastructure provlder-I(IP·I) shall comply with and abide by the judgments 
passed from time to time by Hon'ble Supreme Court I High Court or any other judicial/quasi 
judicial body /authority. The same shall be the responsibility of telecom company I service 
provider /infrastructure provider·f(IP·I). 

2.0 The installation of GBM and its operation shall be such that it should not disturb the free m~vementsff?f 
the traffic/public and shall pn·fi.~rably br· aw;ly from tlw school/hospital and places where eavy tra IC 

and public moi.t<:JJlc•nt i:; lwing dt)JI!'. 

21 The GBM may include the bas(~ f!l till' tower on Wheels subject to fulfillment of the safety measures and 

structural stability. 
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l'hc telecom company I service prov1dt'r /inlrastructur·e provlder-l(IP-1) will ensure that fire detection, 
lightening and speci;1lmt•asurcs ill't' installed at the applicable site and are kept in good condition. 

· 15 The telccom company I srrvice provider /infrasti'Ucture provider-I(JP-1) agrees voluntarily and 
ur'rquivocally to provide un-fettered access to the authorized representative of the MCD for inspection at 
•.liW tinw and agr't>es voluntarily and unequivocally to abide by and comply with all instructions as may be 
indiCated by the MCD. Non compliance will be treated as breach and permission, so granted, will be 
revokt'd. 

1 ('i Encroachment: The telecom company I service provider /infrastructure provider-I(IP-1) will strictly not 
encroach upon any area and shall restrict to allotted site only. In case, the telecom company f service 
provider /infrastructure provider-l(lP-1) encroaches upon the public land, the MCD reserves the right to 
r:evoke the permission and forfeit the interest free performance security. 

17 Security arrangement: The teletom company f service provider /infrastructure provider-I(IP-1) will 
ensure safety and security of the equipments installed at the allotted sites and will be responsible for 
safety and security of the sites. The MCD in any case will not take any responsibility of theft/ loss. 

. 18 No Signage: The telecom company j service provider /infrastructure provider-I(IP-1) can install 
mandatory non-commercial signage only, as per provisions of Department of Telecommunication 
notification dated 15.11.2016, which was published in Gazette of India on 16.11.2016, since this Policy is 
based on the said Notification. In case, the telecom company f service provider /infrastructure provider­
I(IP-l) installs any type of signage(s) other than mandatory non-commercial, for any purpose inside/or 
o'Utside the sites, a fine of Rs.10,000/- (Rupee Ten Thousand) per day per site will be imposed upon 
telecom company j service provider /infrastructure provider-I(IP-1) for a maximum period of seven days, 
after which MCD reserves the right to revoke the permission w.r.t. such site(s) without any 
noficejcommunication. 

19 Compliance with the Law: The sites and the fixtures and the appurtenances thereto conform to every 
applicable requirement of law or duly constituted authority or the requirements of the carriers of all 
insurance on or relating to the sites. The telecom company I service provider /infrastructure provider­
I(JP-1) at its sole risk and expense, at all times, during the term thereof promptly comply with all such 
requirements.The telecom company I service provider /infrastructure provider-I(lP-1) shall comply with 
all applicable statutes, rules and regulations of central, state governments, municipal bodies, and all 
applicable rules and also regulations of the Delhi Fire Department. The telecom company ftelecom 
service provider/infrastructure provider-I{IP-1) shall comply with and abide by the judgments 
passed from time to time by Hon'ble Supreme Court I High Court or any other judicial/quasi 
judicial body/authority. The same shall be the responsibility of telecom company I service 
provider /infrastructure provider-I(IP-1). 

20 The installation of GBM and its operation shall be such that it should not disturb the free movements of 
the traffic/public and shall preferably be away from the school/hospital and places where heavy traffic 
and public movement is being done. 

21 The GBM may include the base of the tower on Wheels subject to fulfillment of the safety measures and 

structural stability. 
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.;.- (\'h'\'1.)\\\ \\'n\1\\l\\ ~1'1\\11' 111•1\'1\kl 
Hlll'ilSII'Ucllll't' provider·l(IP·l) shall ensure 

~\thkiHH\\ l!>SH\'-d \w \)pl 111 h•lh't ,, 'Pllll 

0 '·1 , • . . 1 .. 1. 1 ... 1 11., 1->t't.>"'tclc·t··l(Jl>·l) shall vacate the sites by taking 
t lH:' tf'H'\\)lH 1\">tHf~H\\ ! St'rVH't' prt)\'1\ t't' fill l\l~ lilt \ l v · · ' . . 

,1\\;'i\ ;i\l •t' •Hihks •HhliMIII.i ''WI tht• \\tr;mt sill'S before such period otherwise the MCD shall have the 
\\' wn··· tht•\r llhHt'rHtL UthHtthnrit.l'd m:rup;mcy chill'ges (equivalent to twice the monthly rental 

, it-F):\'' tlll.•nthtv ft't') will tw h•,·h·d ;lltt-r t'xpirv of such 15 days Grnce Period. 

1'r.;mskr: 1'ht> tt'lt'l:om cmnp.my i st•n·in• providt•r /infrastntcturc provider-l(IP·l) during the tenure of 
Pt'rmi~sk~n· ~tMII th•t tr,m\ft•r. ,ls\ign or part with the sites or any portion· thereof permanently or 
t{'mp~.n·ari~\' t\) anybody t'lst' and shall not lw allowed to take any person to share the towers, except in 
.h\'~Yf\ianct.' with th1s pcrmtssi\,n, without the prior permission of the MCD . 

..:~ Asstgnm~nt and SublNting: Any form of assigning the right to the permission or subletting the whole or 
part tht'!~'of 1.1f tht' sitl's, will strictly not bt' allowed at any point during the period of permission and 
nolatton of tht> samt:'. will lt~ad to the revocation of the permission, with the MCD reserving the right to 
fotf('tt all interest frt't- performance security and payments made . 

. > :\~tr<1tion of permission penod: · The permission wouldremain applicable subject to fulfilment ofthe 
terms and conditions, and such permission should expire with efflux of time. The monthly rental will be 
charged from the date ofissue of permission letter. 

,,_ Compliance with applicable Laws: The telecom company I service provider /infrastructure provider-I(IP­
!) shall bear all salaries, wages. bonuses, payroll taxes or accruals including gratuity, superannuating, 
pt>nswr1 and provident fund contributions, contributions to worker's compensations funds and employees 
state insurance and other taxes and charges and all fringe and employee benefits including statutory 
contributions in respect of such personnel as per law and it is agreed they shall at no point of time be or 
construed to be employees of the MCD and the telecom company I service provider /infrastructure 
provider-l(lP-1) shall be solely responsible for compliance with all Labour laws which shall include all 
liabilities of the Provident Fund Act, ESI Act, Workmen's Compensation Act, Minimum Wages Act and 
other Labour Welfare Act in respect of its personnel. 

28 Employees conduct: The telecom company 1 service provider /infrastructure provider-l(IP-1) shall ensure 
that all persons employed by it behave in an orderly and disciplined manner and that the said employees 
are prohibited from carrying on any unfair activities; demonstrations in the vicinity of the site. 

For dispute of any kind, the jurisdiction ofcourts will be Delhi only. 

·.:o Incubation Period:-30 days incubation period, excluding the day of issuance of permission letter, is 
allowed to you for carrying out \Vorks relating to installation of GBM. However, the monthly 
rentaljmonthly fee will be charges from 31st day excluding the day of issuance of permission letter or 
from the date of actual installation/operation of GBM whichever is earlier. In the case of regularization of 

existing GBM no incubation period will be allnwed. 
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I o 
The advance a~nount equivalent to three months rental charges/monthly fee paid by the telecom 

company/service provider /infrastructure provider-I(IP-1) shall be adjusted towards the monthly rental 
ch~\rges/monthly fee for first thret' months. Thereafter, the telecom company /service 
pn:n'iderfinfrastmcturt' provider·l(IP·I) shall submit to the MCD, the advance monthly rental 
charges/monthly fue P<'r month for each site and other dues, if any, on or before 7th day of the month. 

Non-payment of monthly rental charges/monthly fee and other dues within the prescribed date will 
constitute hn•ach of the terms of permission and shall render the permission liable to be revoked. 
Bt?sides, the telecom company I service provider /infrastructure provider-l(lP-1) shall pay an interest@ 
l :;% per annum on the <lmounts of permission and other dues payable remaining outstanding after the 
due date and falling in arrears. Interest shall continue to accrue till the monthly rental charges/monthly 
ft>e and other dues are finally squared up. Such interest shall be charged for the full month if the payment 
v':' monthly rental charges/monthly fee and other dues are not made by the due date with arrears, if any. 
ln case, payment remains outstanding for a maximum period of 45 days, the permission shall stand 
terminated. 

This allotment will be governed by the policy of Municipal Corporation of Delhi on GBM (Ground Base 
Monopole) passed by Special Officer vide No.lOO dt 01.09.2022 and DOT (Department of 
Telecommunication) Notification dated 15th November, 2016, which was published in Gazette of India on 
16::!1 November; 2016. 

., 
Copy for kind information to:-

1. Addl. Comm, RP Cell, MCD 
2. Addl. Dy. Comm. RP Cell, MCD 

~IV\.C!t 
IS·o6.. A.9 

Assistant Commissioner . 
(R.P Cell)/MCD 

Assis~nt Commissioner 
Ramunerabve Project Cell. MC' 
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_____ :~-------~------------w-l-l...-Jl-~~~~C~~I-f~JA~---L-.~C~~C~J~}~-~~p~(~J~l~~>A~-~~r~I~(J~.~N~C~J=F~IJ~~~;~ll~~-7i,~.~L_~~~/{ 
OFFICE OF Addl. DY. COMMISSIONER, 

l.:Cfi~MtJNI:;;::AT.IVE .F~HO,JI<:CT CISI..-L, 
Dr, Shvama Prasad Mukherjee Civic Centre (25TH Floor), 

Jawaharla.l Nehru Marg, New Delhi-110002 

No. AO/RPC/MCD/2023/D- !1_3 ~ 

TO, 

Sir, 

Indus Towers Ltd., 
Building No. 10, Tower-B, ... 
4th Floor, DLF Cyber City, 
Gurugram- 122002. 

Sub:- Regarding installation of Ground Based Monopole (GBM). 

Dated f ~04/2023 

The Competent Authority viol:! order dt. 12.04.2023 has approved to withdraw the 

permission letter No AC/RPC/MCD/2023/D-2044 dt. 15.02.23 for installation of Ground Based Monopole 

(GBM) at Seth Ghanshyam Dass Chowk, Ramjas Road, Karol Bagh New Delhi-110005 latitude 28.6564 

Longitude 77.1917. 

Copy to: 

1 .. DC, RP Cell: for kind information please . 

. 2. D. C., Karol Bagh Zone: for kind information please. 

· 3. SE, Karol Bagh Zone: for necessary action 

AdministrW~ 
RP .• .C.ell 

·AdminiStratiVe onacer 
R.P. CeiVMCD 
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